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 STATUTORY  RESOLUTION  RE.
 DISAPPROVAL  OF  NORTH-EAS-
 TERN  AREAS  (REOGANISATION)
 AMENDMENT  ORDINANCE,  975
 AND  NORTH-EASTERN  AREAS
 (REORGANISATION)  AMEND-

 MENT  BILL

 MR.  SPEAKER:  Shri  Jagannathrao
 Joshi,

 SHRI  S.  M  BANERJEE  (Kanpur):
 Sir,  J  rise  on  a  point  of  order.

 MR,  SPEAKER:  He  is  on  item  No.
 9.  He  has  not  yet  spoken  anything

 SHRI  8  M.  BANERJEE:  It  is  re-
 garding  the  business  of  the  House,
 My  subrussion  is  only  this,  Yester-
 day,  we  were  not  told  that  this  item
 would  be  coming  up  today.  We  were
 preparing  to  speak  on  the  Railway
 Demands.  Suddenly,  they  change  the
 order  without  giving  any  information
 to  us.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RA-
 MAIALD):  4  will  explain

 SHRI  S  M.  BANERJEE:  दि क  will
 explain  and,  ultimately,  we  will
 accept.

 MR.  SPEAKER:  These  are  the
 Ordinances,  ‘Thry  have  to  he  brought
 before  8  partn  ular  date,

 SHRI  8,  M.  BANERJEE:  ‘That  fs
 true,  In  that  case  they  should  have
 consulted  us  But  they  didn't  con-
 ‘wit  us  and  it  is  very  difficult  for  us.

 MR.  SPEAKER:  Mr.  Banerjee,  a
 upplenientary  notlee  was  issued  that

 this  will  come  up  today.

 थी  ह. (1.  ह 1.  जोजो  (गाजीपुर)  :
 प्रध्यक्ष  महोदय,  मैं  निम्नलिखित  सकता  पेश
 करा  हूं  ;

 “यह  सभा  राष्ट्रपति  द्वारा  20  जन-
 बरी  975  को  अध्यापित  बूर्ोत्तर  ह... &
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 (quiet)  संशोधन  अध्यादेश,  975

 (i975  का  अध्यादेश  संख्या  2)  का

 निरनुमोदन  करती  है  v

 3.86  hrs.
 [Mr.  Deputy-Speakger  in  the  Chair}

 वास्तव  में  यह  जो  विषयक  लाया  गया  है
 इसका  दायरा  बहुत  ही  सीमित  है  ।  किन्तु  दो

 बातों  को  लेकर  मैं  इसका  विरोध  करता  हूं  ।

 आपने  उपाध्यक्ष  महोदय  छोटी  मोटी  बातों  को

 लेकर  अध्यादेश  जारी  करने  की  प्रवीन  जो

 सरकार  के  इन्दर  पैदा  हई  है  अपनी  नापसन्द

 प्रकट  की  थी  ।  इतना  होने  के  बाद  भी  सरकार
 ने  इस  अध्यादेश  को  जारी  करके  उसी  उपक्रम

 को  जारी  रखने  का  परिचय  दिया  है।  मैं  सम-

 पता  ह  कि  झरा पात कालीन  स्थिति  में  ही  मध्या-

 देश  जारी  करने  का  सहारा  लिया  जाना  चाहिये  1

 कोई  एक  दम  से  घटना  घट  जाए  कौर  संसद
 का  सच्  न  चल  रहा  हो  तो  उस  समय  महामहिम

 राष्ट्रपति  महोदय  संविधान  प्रबल  अधिकारों
 का  उपयोग  करके  अगर  पअ्रध्यादेश  जारी  करें
 तो  किसी  को  कोई  आपति  नहीं  हो  सकती  है

 faery  यह  जो  प्र ध्या देश  जारी  किया  गया  यह

 पूर्वोत्तर  क्षेत्र  (पुनर्गठन)  संशोधन  विधेयक  जो

 पहले  ही  पारित  हो  चका  था  शौर  जिसमे  यह
 व्यवस्था  थी  कि  स्टेट  इलेक्ट्रिसिटी  बोई  और
 स्टेट  बेयर  हाउसिंग  कारपोरेशन  इसको  आपने

 प्रति  से  बनाना  है  कौर  जो  पहले  से  ये  समान
 काम  कर  रहे  थे  दो  सालो  के  इन्दर  उनका

 पुनर्गठन  होना  आझावनण्यक  था,  वह  रोज़  दो

 सालों  के  प्रकार  नहीं  हो  सकी  ।  इसलिए  पहले
 याने  संस्थानों  का  कार्यकाल  एक  साल  शौर

 बहा  दिया  गया  :974  में  ।  उसके  बाद  से  एड
 साल  के  भीनर  भीतर  स्टेट  इलैक्ट्रिसिटी  बोई

 के  बारे  से  सारे  पुनर्गठन  की  जो  प्रक्रिया  पूरी
 होनी  थी  बह  नहीं  ह६ई  1  इसलिए  इस  भ्र ध्या देश

 को  जारी  किया  गया  है  शौर  शब  इसके  स्थान

 पर  एक  संशोधन  विधेयक  लगा  गया  है।  हसमें

 36  महीने  के  बदले  38  महीने  वानी  दो  महीने
 शौर  उसका  कार्यकाल  बढ़ाया  जाना  है  4

 लेकिन  साप  देखें  कि  दिसम्बर  में  हमारा  1... अ
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 [att  जगन्नथ  राव  जोश  |

 चालु  था।  क्या  उस  समय  यह  कल्पना  नही  की

 जा  सकती  थी  कि  बीस  जनवरी  तक  यह  सारा
 काम  पूरा  नही  होगा  ?  प्रखर  की  जा  सकती  थी

 तो  बीस  दिसम्बर  तक  हमारा  सल्  चला  उससे

 पहले  ही  क्यों  नहीं  एक  संशोधन  विधेयक  लाकर

 उसको  यहा  पास  करा  लिया  गया  ?  जैसे  कभी

 शाए  है  48  ही  कार्यकाल  बढ़ाने  वाला  विधेयक

 लेकर  तब  जा  सकते  थे  ।  दो  महीने  के  बजाय

 तीन  या  चार  महीने  कार्यकाल  को  बढाया  जा

 सकता  है।  किन्तु  एक  बार  कार्यकाल  एक

 साल  के  लिए  बढ़ाने  के  बाद  भी  जब  यह  काम

 नही  सभा  तो  इन्होंने  अध्यादेश  जारी  करता

 जरूरी  समझा  कौर  यह  जो  अध्यादेश  इन्होने

 जारी  किया  सबसे  पहले  इस  पर  मैं  झपना

 विरोध  प्रकट  करना  चाहता  ह  लोकतन्त्र  में

 भ्ध्यादेशा  का  सहारा  लेकर,  इनको  आधार

 बना  कर  क्वारे  बार  उच्चारा  ठीक  नहीं  है  t

 कोई  भाषातकानीन  घटना  नहीं  घटी  थी  कर

 झायस्मिवक  घटना  घट  गई  हा,  एस,  बात

 सही  थी  कई  कसरत  न्यू  थी  जिस

 की  इन्होंने  कल्पना  ने  की  हो  कोर  जिसका

 मुकाबला  करने  के  लिए  ग्राहको  अध्यादेश

 सारी  करना  पड़ा  हो  ।  ऐसी  रि थिति  कोई  पैदा

 नहीं  हुई  थी  कि  राष्ट्रपति  जी  को  संविधान  द्वारा

 प्रदत्त  भ्रध्रिकारों  का  उपयोग  करके  अ्रध्यादेश
 आरी  करने  की  जरूरत  महसूस  होती  ।  इस
 चाहते  मैं  इसका  विरोध  करता  हूं  ।

 दो  साल  पहले  जो  मापकों  समय  दिया
 भया  था  उसमें  सह  काम  बयो  नहीं  हुआ,  इस
 झलकती  को  बढ़ाने  के  बाद  भी  क्यों  नहीं

 हमा ?  प्री  इसक  जो  वितरण  मापकों
 रखना  चाहिये  था  वह  अपने  नहीं  रखा  लोक
 सभा  के  पाल  पर  1  शो  कुछ  अपने  कहा  है

 ay  यही
 है:

 Areas  (Reorg.)  Amdt.  Bit
 Statement  explaining  the  cireuins~

 tances  which  necessitated  promuiga-
 tion  of  the  North-Eastern  Areas  (Rew
 organisation)  Amendment  Ordinance,

 एक  साल  में  ऐसी  कौतसी  कठिनाइयां
 झाई  है,  जिनके  कारण  जो  कल्पना  की  हुई  थी,
 यह  पूरी  नहीं  हो  पाई  है  |  जो  विवरण  दिया
 गया  है  उसमे  इसका  कारण  नहीं  बताया  गया

 है।  उसका  र्थ  यह  निकलता  है  कि  प्रध्यादेश
 जारी  करने  का  प्रतिकार  प्रपने  हाथ  में  ही
 है  तो  चिन्ता  क्यो  करें।  कार्य  काल  की  अवधि
 2)  जनवरी  को  समाप्त  होती  है,  यह  देखकर

 इनकी  नींद  एक  दम  खुल  गई,  2,  3  दिन  पहले
 क्यो  नही  किया  ?  2  जनवरी  को  एक
 साल  की  वधि  समाप्त  होती  है  तो  20  जन-
 बरी  को  राष्ट्रपति  महोदय  में  अध्यादेश

 निकाला  ।  आखिर  जब  यह  प्रवधि  पूरी  होने
 वाली थी  ।  तो  क्या  सरकार  2,  4  या  0
 दिन  पहले  भी  इस  बारे  में  कल्पना  नहीं  कर
 सकती  थी  मन्त्री  महोदय  अपने  भाषण  में
 जरा  इस  पर  रोशनी  डाले  कि  इसके  पुनर्गठन
 की  प्रत्रिया  को  पूरा  करने  में  कहा  कहा  कभी
 ताह इया  भाई  ?  अब  बेयर  हाउसिंग  कारपोरेशन
 की  सारी  प्रक्रिया  पुरी  हो  गई  थी  तो  स्टेट

 इलेक्  क्टरीमिटी  बोर्ड  के  बारे  में  सारी  प्रक्रिया

 धूरी  क्यों  नहीं  हुई
 ?

 वास्तव  इसका  दायरा  तो  इतना

 ही  है।  इसके  भागे  उसका  दायरा  नहीं  है  ।

 वास्तव  मे  इस  सारे  क्षेत्र  का  जो  पुनर्गठन  कियाः

 गया  है  वह  इसी  आघार  पर  किया  गया  है  कि

 भागे  ष्न्लल  कर  इस  क्षेत्र  का  पूरा  विकास

 हो  कौर  इस, क्त  के  मिसगंदल  साधन,  प्राप्त-

 तिक  सम्पदा  का  पूरा  उपयोग  हो  |  मैं
 विदेशी

 शासन  से  तो  बहु  अपेक्षा  नहीं  करता  भा
 कम्

 आजादी  के  उपरान्त  27,  28  साल  होते  के

 बाद  भी  जिस  ध्यान  से  इस  क्षेत्र  का  पूनगेठत:

 करने  की  कोशिश  की  गई  है  उसी  ध्यान  से  इस

 क्षेत्र  का  विकास  और  उसकी  शक्ल  कल्पना
 का  उपयोग  करने

 की
 कोशिश

 नहीं
 14. |

 +
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 मैं  एक  सामान्य  बात  पूछता  चाहता  हूं
 कि  इतने  सालों  के  बाद  भी  नागालैंड  कौर
 मिजोरम  झ  दि  में  सत्तारूढ़  कांग्रेस  दल  का
 अस्तित्व  तक  क्यो  नहीं  हैं?  कया  बात  है?
 इस  क्षेत्र  की  बिल्कुल  उपेक्षा  की  गईं  है  t
 भेद्यालय  में  इनके  कुछ  इने-गिने  लोग  हैं

 परन्तु  उतने  नहीं  हैं  कि  वे  सलारूदू  हो  सके

 ग्रह  बात  मैंने  इसलिये  बताई  कि  सरकार  को

 पूरबी  क्षेत्र  के  बारे  मे  झपना  दृष्टिकोण  बदला।

 चाहिये  4  प्राकृतिक  सम्पदा  से  भरा  यह  क्षेत्र
 विकास  की  दृष्टि  से  राज  भी  उपेक्षित  है  ।
 यातायात  के  साधन  इतने  कम  हैं  कि  वर्षा  के
 दिनों  में  तो  यातायात  बिल्कुल  ठप्प  हो  जाता

 है।  ऐसी  स्थिति  में  लोगा  को  यह  लगने  लगा
 कि  जैसे  हम  बिल्कुल  दूर  शौर  उपेक्षित  है  कौर

 हमारी  और  ध्यान  देंने  वाला  कोई  नहों  है  ।
 मैं  समझता  हं  कि  हमारे  नये  गृहण-मंत्री  उस
 1... 3  मे  गये  होंगे  ।  यहा  स्थिति  ऐसी  है  जिसको
 डिस्टर्ब  किया  जाता  है।  मैं  च।हता  है  कि  गृह-
 महालय  मे  कोई  स्त्री  इस  क्षेत्र  की
 जिम्मेदारी  ले  प्री  बहा  को  स्थिति  का  अ्रध्ययन
 करें।  बार वार  यह  कहने  का  कोई  1... ह  नहीं
 है  कि  वे  लोग  राष्ट्रीय  प्रवाह  के  प्रस्तुत
 सम्मिलित  नही  हुए  हैं।  इस  दिशा  में  ठोस

 कदम  उठाने  जरूरी  हैं  |

 MR.  DEPUTY.SPEAKER.  That  is
 much  beyond  the  scope  of  this  Bill.

 SERI  JAGANNATHRAO  JOSHI:
 Why  has  this  area  been  neglacted  even
 after  so  many  years...

 MR.  DEPUTY-SPEAKER:  There
 should  be  a  differant  discussion  on
 that  Here  they  want  only  सार
 months,  and  those  two  months  are
 Rearly  over  now.

 ओ  अतन्ञाथ राय  जोजो  :  वहां  केवल

 दौड़धूप  कर  के,  केवल  धपने  विचारों  वाले
 नग  को  बिठाते से  काम  नहीं  चलेगा  1  एक

 व्यक्ति के  अस बूते  पर  कुछ  सहीं  होता।
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 जैसे  काश्मीर  में  शेख  साहब  हों  या  कोई  भी  हो,
 एक  व्यक्ति  के  बलबूते  पर  समग्र  क्षेत्र  का
 विकास  नही  होता  है  भीर  विकास  का  फल  दूर
 तक  नहीं  पहुँचता  है

 इसलिये  सरकार  को  इस  प्रवृति  को

 छोडकर,  वास्तव  में  दस  क्षेत्र  क ेविकास  और

 प्राकृतिक  सम्पदा  का  उपयोग  करने  की  और
 ध्यान  देता  चाहिये  |  मंत्री  महोदय  इस  बात  पर
 रोशनी  डाले  कि  भ्र ध्या देश  जारी  बनने  के
 कारण  क्या  थे  ?

 इन शब्दों के  मथम  इसका  ।वराह

 करता  हू  ।

 MR.  DEPUTY-SPEAKER:  fResolu-
 tion  moved

 “This  House  disapproves  of  the
 North.Eastern  Areas  (Reorganisa-
 tion)  Amendment  Ordinance,  7४5
 (Ordinance  No.  2  of  i975)  promul-
 gated  by  the  President  on  the  20th
 January,  1975."

 The  Deputy  Minister  in  the  Ministry
 of  Home  Affairs  (Shri  F,  H.  Mohsin)
 rose

 MR.  DEPUTY-SPEAKER:  I  80  not
 want  to  obstruct  thus  debate.  But
 will  the  Deputy  Munsier  kandly  ex-
 plam  how  came  it  that  be  us  substituf-
 ing  for  Mr.  Brahmananda  Reddy?

 SHRI  F.  H  MOHSIN.  He  has  given
 me  authority.

 MR.  DEPUTY-SPEAKER  I  have
 nothing  before  me.

 SHRI  F.  H  MOHSIN:  |  have  recei-
 ved  a  copy  of  it.

 MR.  DEPUTY-SPEAKER  But  that
 should  be  before  me  and  not  before

 you.
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 SHRI  ज्,  H,  MOHSIN.  I  am  sorry  if
 it  has  not  reached  you.  Sir,  2  beg  to
 move:

 “That  the  Bill  further  to  amend
 the  North-Eastern  Areag  (Reorgani-
 sation)  Act,  1971,  as  passed  by
 Rajya  Sabha,  be  taken  into  consi-
 deration.”

 The  Bill  seeks  to  replace  the  North-
 Eastern  Areas  (Reorganisation)
 Amendment  Ordinance,  1975,  which
 was  i  promulgated  by  the  President
 under  article  240  of  the  Constitution
 en  the  20th  January,  1975,  to  meet  8
 minor  administrative  difficulty  which
 had  arisen  partly  due  to  the  time
 taken  in  reaching  an  agreement  bet-
 ween  the  Governments  of  Assam  and
 Meghalaya  in  regard  to  the  future
 funchoning  of  the  Assem  State  Elec-
 tricity  Board  As  a  result  of  reorgi-
 nisation  of  the  composite  State  of
 Assam  under  the  principal  Act  of
 1971,  as  from  the  2ist  January  ‘1972,
 the  Assam  State  Electneity  Board  was
 one  of  the  bodies  corporate  which  be-
 eame  inter-State  podies  under  section
 53  of  the  Act  In  accordance  with
 the  provision  in  sub-section  (3)  of
 the  same  section,  as  amended  by  the
 North-Eastern  Areas  (Reorganisation)
 Amendment  Act,  1974,  the  Assam
 State  Electricity  Board  was  to  cease
 to  function  and  siand  dissolved  on
 the  expiry  of  the  periog  of  three  years
 from  the  date  of  reorganisation,  ie
 On  the  20th  January,  4975

 As  already  indicated,  there  were
 prolonged  discussions  between  the  re-
 presentatives  of  the  Governments  of
 Assam  and  Meghalaya  with  a  view  to
 evolving  mutually  acceptavle  arrange-
 ments  for  the  future  functioning  of
 the  Electricity  Board.  It  was  only  on
 the  399%  January  975  that  the  Minis.
 ter  of  Energy  was  successfu]  in  per
 suading  the  representatives  of  the  two
 Btateg  to  reach  an  agreement  Since,
 however,  ali  the  details  necessary  for
 incorporation  in  the  statutory  order
 to  be  fasued  by  the  Centra:  Govern.
 ment  for  the  taking  over  of  the  un-

 Areas  (Reorg.)  Amdt.  Bik
 Board  by  the  new  inter-State  Hlectri.
 city  Boards  set  up  by  the  two  Govern
 ments  for  their  respective  States,  were
 not  immediately  available  and  the
 Union  Territory  of  Mizoram,  which
 was  a  necessary  party,  was  also  to  be
 consulted,  it  was  found  necessary  to
 extend  the  life  of  the  inter-State
 Electricity  Board  by  a  brief  period  of
 two  months  beyond  the  20th  January
 1975,  on  which  date  it  wg  otherwise
 due  to  stand  disolved  To  achieve
 this  object,  and  since  the  Pardament
 was  not  in  session,  the  President  was
 pseased  to  fromulgate  the  North-
 Eastern  Areas  (Reorganisation)  Ame-
 ndment  Ordinance,  i975,  substituting
 the  words  “three  years”  occurring  in
 Sub-eection  (3)  of  Section  53  of  the
 Act,  by  the  words  “thirty-eight  mon-
 ths.”  The  present  Bill  is  intended  to
 replace  the  Ordinance

 I  now  refer  to  the  individual  clauses
 of  the  Bull

 Clause  |  relates  to  short  title  and
 commencement

 Clause  2  seeks  to  make  the  sub.
 stantive  amendment  by  substituting
 the  words  “three  years’,  occurring  in
 sub-section  (3)  of  section  53  of  the
 principal  Act,  as  amended  by  the
 Amendment  Act  of  1974,  by  the  words
 “thirty-eight  months”

 Clause  3  relates  to  repeal  and  sav.
 ing

 fir,  my  hon  frend  Shr!  Jagannath.
 rao  Joshi  has  stated  that  there  arg  70
 reasons  mentioned  for  this  extension
 of  time  Sir,  even  ii  the  Statement
 that  was  placed  before  the  House.
 this  fact  was  mentioned.  1  quote,  Sir
 This  fact  ig  mentioned  in  the  state
 ment  itself

 “Necessary  order  of  the  Central
 Government  to  enable  the  taking
 over  of  the  functions  of  the  inter.
 State  Assam  State  Warekoysing
 Corporation  by  the  inter.State  wate-
 housing  corporation  set  un  by  the
 two  States  were  issued  under  olgyer
 (a)  of  sub-section  (4)  of  section
 by  the  Minkstry  of  Agriculture  and
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 Irrigation  ((Departsnent  of  Foorl)
 on  the  20th  day  of  January  1973;
 and  another  Order  dissolving  the
 inter-State  body  corporate  as  from
 the  2ist  day  of  January  1975,  has
 also  issued  thereafter.”

 With  the  order  of  the  2Uth  of  January
 i975  the  warehousing  Corporation
 standg  dissolved.  But  the  talks  regard-
 ing  the  Electricity  Board  and  the
 Agreement  between  the  states  took
 place  on  19th  of  January  1975,  and
 the  details  had  to  be  worked  out:  and
 Mizoram  had  also  to  be  consulted.
 Hence,  within  one  day  everything
 could  not  be  finished.  So.  what  we
 seek  by  thig  amendment  is  only  an
 extension  of  2  months,  not  much
 period,  and  that  ५8  also  going  to  ex-
 pire  tomorrow.

 SHRI  JAGANNATHRAO  JOSHI
 (Shajapur).  What  did  you  do  in  the
 whole  year?

 SHRI  F.  H  MOHSIN;  It  has  been
 already  extended  b,  one  year  by  the
 amendment  and  this  Bill  only  seeks
 to  exteng  the  time  by  two  months
 which  is  gong  (>  expire  tomorrow
 This  ig  a  very  simple  Bill.  JI  do  not
 think  there  can  ve  any  ovjecticn,  to
 this  Bulk

 My  friend  has  made  some  ponts
 regarding  the  devalopment  of  this
 area,  We  have  done  much  for  the
 economie  develapment  and  to  remove
 the  backwardness  of  thg  region.

 SHRI  JAGANNATHRAO  JOSHI:
 Question  mark,

 SHRI  FB.  Hh  MOHSIN:  Iocan  also
 ड्ाएह  you  the  figures  of  the  amount
 that  we  have  gpent...

 SHRI  DINESH  CHANDRA  GOS-
 WAML  (Gauhatiy,  Mohsin  Subeb,
 Don't  provoke  us  into  a  controversy.

 SHRI  F.  oH.  MOHSIN:  It  may  be
 that,  according  to  you,  whatever  we
 have  spent  ig  aat  sufficient  But  you
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 cannot  deny  and  say  that  we  have
 not  spent  anything.  (Interruptions).
 When  my  friends  have  raised  some
 points,  I  have  to  reply  to  that.

 The  amount  in  terms  of  money  1s

 i  irst  Five  Year  Plan  Rs.  33.02  crores

 Second  Five  Year  Plan  Rs.  82.52  crores
 Thirt  Five  Year  Plan  Rs.  378.68  crores

 SHRI  JAGNNATHRAO  JOSHI:
 Can  you  give  us  the  break-up  for  the
 different  States  lixe  Meghalaya,  Naga-
 land,  Arunachal  Pradesh,  etc?  So
 that  We  can  understand  how  meagre
 it  Is.

 PROF.  NARAIN  CHAND  PARA.
 SHAR  (Hamirpur):  He  is  not  a  law-
 breaker,

 SHRI  F  H.  MOHSIN:  That  also  I
 can  give,  but  it  will  take  some  time.

 Fourth  Five  Year  Plan  Rs.  384  65  crores

 Fifth  Five  Yeas  Plan  Rs.  899-54  crores
 (Tentative)

 Se,  all  this  wail  go  to  show  how  more
 and  more  we  are  spending  in  that
 reg.on.

 SHRI  NOORUL  HUDA
 What  about  the  price-rise?

 (Cachar):

 SHRI  क्  H.  MOHSIN:  That  is  quite
 different  I  am  challenging  the  stote-
 ment  that  we  have  not  spent  any-
 th.ng

 Iwill  also  give  the  figures  with
 regard  to  certain  vital  spheres  of
 growth  in  that  regior.  In  regard  to
 roads,  the  muleage  गत.  l6t-G)  was
 7763  km.  In  J97{.72  it  went  up  to
 55,48l  km  in  tne  sphere  of  educa.
 tion,  in  962.63  there  were  ecnly  43
 Arts  ang  Science  colleges  in  the  re-
 gion,  In  972.73  there  were  25
 colleges.  In  high  schools  also  there
 is  an  Increase.  Evea  the  per  capita
 outlay  in  this  region  also  compares
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 very  much  favourably  with  the  other
 areas  of  the  country.

 In  this  way  we  have  made  satisiac-
 tory  progress  in  removing  the  back-
 wardness  of  the  region  Of  course,  4
 would  not  say  that  the  area  has  be-
 come  very  advanced.  Still  backwad-
 ness  ig  there,  but,  within  the  resour-
 ces  that  we  have  made  sufficient  efforts
 and  we  continue  to  do  that

 Mr  Joshi  also  sakl

 SHRI  JAGNNATHRAO  JOSHI
 The  area  ig  not  backward  It  is  cnly
 undeveloped

 SHRI  F.  H.  MOHSIN  All  right  You
 can  say  ‘undeveloped’  I  have  ro
 quarrel.  That  way,  the  whrle  coun-
 try  is  backward.  I  do  not  say  that
 ‘we  are  an  advanced  country.  (Inter.
 ruphions)

 This  is  not  the  time  to  discuss  all
 these  things  When  the  Demands  for
 Grants  are  discussed,  we  can  discuss
 है] अ  in  detail,  If  my  friends  want  more
 information,  I  can  give  He  says  that
 we  have  not  even  established  our
 Party  in  Nagaland...

 MR.  PEPUTY-SPEAKER  Why  0
 into  all  that?

 SHRI  F  H  MOHSIN  This  point
 coming  from  the  Jana  Sangh  which
 has  no  base  there  at  all'  At  least  we
 have  got  some  workers  there,  buf  ५09५
 have  no  base  st  all.

 SHRI  NURUL  HUDA,  He  does  not
 require  a  base.

 MR.  DEPUTY-SPEAKER.  This  is
 &  very  simpig  87.  If  you  want  to
 go  into  a  controversy,  it  is  very  casy
 What  does  this  Bill  want?  It  wants
 an  extension  hy  two  months  effective
 from  20th  January  That  two  months
 will  be  over  by  to.day  or  tomorrow.
 What  is  all  this?

 SHRI  ¥.  H.  MOHSIN-  I  am  sorry  for
 digression.  My  friends  had  raised
 some  points  and  I  thought

 Areag  (Reorg.)  Amdt,  Bit

 MR,  DEPUTY-SPEAKER:  They  Uke
 to  pull  your  legs  but  ministerial  lege
 should  not  allow  themselves  to  be  pull-
 ed

 SHRI  F  H  MOHSIN.  I  have  said
 about  the  statement  of  objects  and
 reasons  of  this  Bill.

 I  move  the  Bill

 SHRI  S  M  BANERJEE  On  a  peint
 of  00९7,  Sar  An  alarming  news  hos
 come  on  the  teleprinter

 MR  DEPUTY-SPEAKER  Point  of
 order  even  on  this‘  Mr  Bunerjee,  please
 sit  down  Iam  already  aware  of  ४५
 Many  Members  have  given  me  some
 slips  and  I  told  them  not  to  raise  it
 now  Let  thsitem  go  Let  us  dispose
 it  of

 You  are  a  senior  Member  and  you
 want  that  the  Chair  should  violate  the
 rulest  And  when  the  Chair  commits
 some  mustakes,  you  say,  way  are  you
 doing  this  or  why  are  you  doing  that
 What  is  alj  this?

 (Interruptions)

 Not  now  4  may  be  aware  of  what  it
 as  Let  us  dispose  it  of.  I  had  already
 conveyed  to  some  Members  that  after
 this  item  is  disposed  of  I  will  go  out
 of  the  way  and  listen  to  them.  But  on
 top  of  :६  vou  want  to  wolate  all  the
 rules!  What  is  the  use  of  my  aitting
 here?

 (Interruptions)

 Not  now,  please

 This  will  not  go  on  record,  Motion
 moved:

 “That  the  Bill  further  to  amend  the
 North  Eastern  Areas  (
 thon)  Act,  1971,  -  passed  by  Rajya
 Sabha,  be  taken  Into  consideration.”

 Now  the  reaclution  and  tie  3a  are
 beth  before  the  House.
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 “SHRI  BIREN  DUTTA  (Tripura
 West).  Mr.  Deputy  Speaker,  while
 speaking  on  the  North  Eastern  Areas
 (Re-Organisation)  Amendment  Bill,
 1975,  I  would  hike  to  lay  stress  on  a
 few  points  Just  now  the  hon.  Mini-
 ster  said  that  a  lot  of  development  has
 been  effected  in  the  North-Eastern
 region  I  contest  this  statement,  In
 Tmpura  we  used  to  get  some  electri-
 city  from  Assam  but  for  some  time
 now  the  supply  of  electricity  has  been
 stopped.  Tripura  does  not  have  many
 industries  but  whatever  httle  is  there
 has  come  to  stand  still  because  of
 the  suspension  of  electricity  The
 lot  of  the  tribal  people  in  the  whole
 of  the  North  Eastern  region  is
 very  pitiable  Not  only  the:r  legiti-
 mate  demands  are  not  met  but  they
 are  being  tortured  and  killed  Re-
 cently  Shr:  Dhananjay  Deb  Barman
 was  kilied  as  be  had  been  spearhead.
 ang  a  demand  for  the  formation  of
 Four,  Point  Autonomous  District
 Council  in  the  Reserve  areas  This
 ig  yust  one  example  There  are  in.
 numeérable  other  cases  of  torture
 which  is  being  inflicted  upon  the
 tribal  people  who  raise  their  voice
 tor  the  betterment  of  their  lot

 4  hrs,

 Tripura  has  much  petrohum  re-
 sources  and  petrolium  gas  alieady
 been  found  there.  The  ONGC  has
 opined  that  if  the  gas  ig  developed
 for  commercial  use,  the  money  earn-
 ed  therefrom  would  be  sufficient  to
 finance  exploration  work  in  the  area.
 But  nothing  is  being  done  there.
 Necessary  equipments  are  not  beng
 sent  to  Tripura  because  of  communi-
 cation  difficulties,  With  our  good  re-
 lations  with  Hangladesh  we  could  con-
 Struct  a  small  rail  strip  through
 Pangladesh  to  connect  Tripura  with
 the  rest  of  the  country  on  which
 really  depends  the  development  of
 Tripura

 MR.  DEPUTY  SPEAKER:  Have  you
 read  the  Bill.

 Res.  and  Notth  274
 Eastern  Areas

 eect)
 Amat.

 ell

 SHRI  BIREN  DUTTA:  Yes  Su.

 MR.  DEPUTY  SPEAKER.  Then
 how  does  Tripura  arise  out  of  the
 Bill  It  seeks  extension  for  2  months
 only

 SHRI  BIREN  DUTTA  Yow  are
 tight,  Sir  है१  deals  with  the  question
 of  supply  of  electricity  in  this  area,
 But  we  do  not  scl  adequate  opportu-
 n.ty  to  raise  the  problems  of  these
 areas  I  was  only  suggesting,  Sir,
 that  not  much  has  been  done  by  the
 Central  Government  for  the  develop-
 ment  of  this  areas,  as  claimed  by
 the  hon  Minister.  I  semand  that
 much  more  has  to  be  done  for  the
 development  of  this  area

 SHRI  DINESH  CHANDRA  GO-
 SWAMI  (Gauhat:);  The  Bil]  has  e
 limited  purpose.  Noboly  need
 Object  to  this  Biull  But  the  subject
 matter  relating  to  the  Bau  is  of  vital
 importance  The  subject  matter  38
 electricity  The  agreement  ha:  al-
 ready  been  concluded  between  the
 State  of  Assam  and  Meghalaya  in
 inconsultation  with  the  State  of
 Mizoram  The  sabent  features  of
 the  agreement  should  have  been
 placed  in  the  House,  I  do  not  have
 any  firsthand  knowledge  of  the  agree-
 ment.  But  newspapers  have  come
 out  with  certain  news  and  if  the
 newspaper  reports  are  correct,  this
 gives  serious  reading  Some  of  the
 Newspapers  have  said  that  Meghalaya
 from  which  you.  Mr  Deputy  Speaker,
 come,  and  which  is  fortunate  to  have
 electrica]  plants,  will  supply  electri.
 city  to  Assam  upto  98]  after  fulall-
 ing  their  own  requirements  After
 398]  what  will  happen*®  Obviously
 Assam  will  have  power-famine.  And
 even  upto  98]  we  are  not  sure
 whether  we  will  have  any  electricity.

 MR.  DEPUTY-SPEAKER:  We  will
 always  have  enough,  you  can  take  it.

 SHRI  DINESH  CHANDRA  GO.
 SWAMI:  The  second  aspect  is  this.
 The  Government  of  Assam  hag  spent

 *The  original  speenh  was  delivered  in  Bengali.
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 large  amounts  of  money  on  various
 projects,  for  example,  the  Kirdemula
 project.  Assam  spent  Rs.  2  crores
 during  the  last  year.  I  do  not  know
 what  the  Centre  has  done  regarding:
 this.

 MR.  DEPUTY-SPEAKER:;  How  do
 you  expect  Home  Minister  to  reply?
 It  is  for  the  Energy  Minister.

 SHRI  DINESH  CHANDRA  GO.
 SWAMI:  I  will  not  enter  into  any
 controversy.  And  even  if  Megha-
 Jaya  has  gained.  J  wil  hardly  make
 it  a  point  at  issue.  }  have  one  grie-
 vance  against  the  Central  Govern-
 ment  ang  in  this  regard.  I  want  to
 give  some  figures  so  that  the  country
 may  know  what  is  heppening  in  that

 region.  Regarding  Govenment’
 own  statistics  of  rural  electrification,
 the  total  number  of  villages  electrified
 in  the  country  is  1,22,094  num-
 ber  of  villages  in  Assam  is  670
 and  in  the  North-Eastern  region,  1090.
 Mind  you,  this  is  for  the  entire  North-
 Eastern  Region.  Compare  it  with  the
 other  States.  The  number  of  villages
 electrified  in  Andhra  Pradesh  38
 9252.  Here,  6  States  combined,  the
 figure  is  1090;  Andhra  Pradesh  alone,
 9252.  I  am  not  complaining  against
 Andhra  Pradesh.  But  just  look  at
 the  regional  dizparity.

 Bihar  8,313,  Haryana  6,091,  not  to
 speak  of  Maharashtra  3.654  and  U.P.
 ‘73,755.  Let  us  take  another  case,  For

 agricultulral  development,  what  Is
 tial.is  that  there  should  be  en-

 ergised  pumpsets.  Let  me  look  to
 certain  statistics  of  the  entire  country
 upto  1972  The  number  of  pump  sets
 eiergised  is  more  than  9  lakhs  and,
 in  Agsam,  out  of  9  lakhs,  it  is  205

 MR.  DEPUTY-SPEAKER:  Mr.  Go-
 swamy,  why  do  you  go  into.  details?
 How  do  you  expect  him  to  reply  to

 all  these  things?  at  |

 Areas  (Reorg.)  “Amdt:  Bip)
 SHRI  DINESH  CHANDRA’  GO0--

 SWAMI:  Because  he  is  responsible.
 for  the  North-eastern  Cotncll:  which  |
 comeg  under  the  Home  Ministry,  °°".

 MR.  DEPUTY-SPEAKER:  I!  know
 that.  But  these  details  of  energy  and
 units  supplied  and  all  that  are  the”
 functions  of  the  Minster  of  Energy,

 SHRI  DINESH  CHANDRA.  GO.
 SWANI:  But,  it  comes  under  the
 Home  Ministry.  As  |  said,  out  ef
 more  than  9  lakhs,  the  number  of
 pumpsets  given  to  Assam  is  105.  But
 for  the  entire  eastern  region,  it  ig  131.
 Compare  it  to  Andhra.  It  is  only
 0007  per  cent.  Still  you  say  that
 Ough  has  been  done  for  the  upliftment
 of  the  backward  region  of  North
 eastern  region.  You  will  have  to
 bring  down  this  regional  imbalance
 You  compare  this  regional  disparity with  other  regions.  In  Andhra,  it  is
 2,22,467  In  Maharashtra,  it  is
 2.39,865.

 MR.  DEPUTY-SPEAKER:  There
 Should  be  another  occasion  for  this
 about  the  regional  imbalance.

 SHRI  DINESH  CHANDRA  GOSWA-
 MI:  But,  the  North-Eastern  Council
 is  under  the  Home  Ministry,

 MR.  DEPUTY-SPEAKER:  Let  me°™
 tell  you  that  his  Ministry  is  not  under
 discussion,  The  regional  imbalance  of
 North-Eastern  region  is  not  under
 discussion.  What  is  under  discussion?
 That  is  extension  of  time  by  two:
 months  to  both  these  States  and  te
 work  out  certain  arrangements  with
 regard  to  Electricity  Boards.  These
 two  months  are,  I  think,  over  by  to-
 day  or  tomorrow,  What  else?

 SHRI  DINESH  CHANDRA  GOSWA-  ©.”
 MI;  He  said  that  enough  hag  been.
 done  ee

 MR,  DEPUTY-SPEAKER:  if  the
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 SHRI  DINESH  CHANDRA  GOSWA-
 MI:

 :
 have  a  right  to  make  a  state-

 ment.

 MR,  DEPUTY-SPEAKER:  I  have  a
 right  to  bring  the  Member  within  the
 scope  of  the  Bill.

 SHRI  DINESH  CHANDRA  GOSWA-
 MI;  It  is  within  the  scope  of  the  Bill,

 MR,  DEPUTY-SPEAKER:  All  right,
 you  satisfy  me  that  this  is  within  the
 scope  of  this  Bill,

 If  you  satisty  me,  I  am  going  to
 allow  you.  Please  satisfy  me  that  all
 that  you  say  is  within  the  scope  of  this
 Bill,

 SHRI  DINESH  CHANDRA  GOSWA-
 MI:  The  Bill  wants  extension  by  two
 months  in  order  to  bifurcate  the  State

 ectricity  Boards  of  Assam  and
 Meghalaya.

 MR.  DEPUTY-SPEAKER:  And  to
 work  out  details.

 SHRI  DINESH  CHANDRA  GOSWA-
 MI:  Details  have  been  worked  out,

 MR.  DEPUTY-SPEAKER;  Mr.  Gos-
 wami,  why  are  you  so  much  talkative?
 Kindly  sit  duwn  =  है (अ  is  to  work  out  the
 details  of  how  this  Electricity  Board
 should  be  bifurcated,  That  is  what
 you  say.  Why  do  you  bring  in  the
 comparison  uf  the  North-Eastern  re-
 gion  with  other  States?  How  does
 that  come  withm  the  scope  of  the
 Bill?  You  please  satisfy  me  on  this.
 Because  you  want  to  come  in,  that  is
 why  it  comes  in?

 SHRI  DINESH  CHANDRA  GOSWA-
 MI:  You  may  oxpunge  it.

 MR.  DEPUTY-SPEAKER:  I  am
 not  expunging  it,  I  am  pointing  out
 to  the  irrelevancy,

 SHRI  DINESH  CHANDRA  GOSWA-
 MI:  Relevancy  is  one  thing  that  is
 Not  followed  here,  Therefore,  I  am
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 submitting,  for  the  purpose  of  record,
 to  the  Home  Minister  who  is  in  charge
 of  the  North-Eastern  Council,  I  do
 not  have  any  other  scope  to  refer  to
 the  North-Eastern  Council  in  this  de-
 bate,

 MR.  DEPUTY-SPEAKER:  His  own
 Ministry  will  be  coming  in  shortly  .

 SHRI  DINESH  CHANDRA  GOSWA-
 MI:  Compare  this  to  other  States,
 Take  Tami  Nadu.  The  figure  is
 §,94,62,  These  disparities  have  in-
 creased  over  the  years  in  the  entire
 North-Eastern  Region.  Now  a  state-
 ment  has  been  given  to  us  also  show-
 ing  details  of  hydro  and  thermal  pro-
 ject  likely  fo  be  commissioned....

 MR,  [WJEPUTY-SPEAKER:  Mr.
 Goswami,  kindly  cooperate.

 SHRi  DINESH  CHANDRA  GOSWA-
 MI;  1  am  finishing  within  two  min-
 utes,  Please  permit  me.

 MR,  DEPUTY-SPEAKER:  Within
 these  two  minutes  you  can  be  rele-
 vant.

 SHRI  DINESH  CHANDRA  GOSWA-
 MI:  Even  if  you  hold  it  rrrelvant,  you
 may  permit  me....

 MR.  DEPUTY-SPEAKER:  I  have
 not  expunged  what  yuu  said  Your
 relevancy  wall  go  on  record,

 SHRI  DINESH  CHANDRA  GOSWA-
 MI:  As  I  saad.  th-  hydro  and  thermal
 projects  are  nkeiy  fo  be  commissioned
 from  ‘4974,  I977.  The  total  megawatts
 hikely  to  be  comanissioned  for  the
 whole  country  seme,  to  7838  M.W
 What  is  Assam’s  Stare  to  it?  A  mea-
 gre  60  M.W  and  ह...  the  entire  north
 east  region  it  is  onny  72  M.W  Com-
 pare  it  to  Gujarat  It  is  905  M.W..
 for  Maharashtra  it  ३३  465  M.W  and  for
 Bihar,  it  3  353  M.W  st  am  only  plac-
 ing  the  facts  before  you,  Mr.  Mohsin,
 We  are  shouting  at  the  top  of  our
 voice  about  this.  Your  Ministry  is  in
 charge  of  this  North-Eastern  Region,
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 It  has  decided  that  it  is  very  important,
 But,  you  look  to  the  economic  deve-
 lopment  of  this  region.  You  said  that
 you  will  be  paying  more  attention  to
 the  development  of  North-Eastern  re-
 gon  But  if  this  38  the  way  m  which
 these  things  are  going  on  rt  will  not
 be  too  long  before  you  will  find  Mr.
 Joshi  m  tnat  region,  Therefore,  in
 order  to  see  that  these  rightists  and
 extreme  leftists  may  not  plav  a  de-
 trumental  role  im  ths  sensitive  region,
 do  not  be  complacent  about  the  eco-
 nomic  development  of  this  region

 Lastly,  before  I  conclude  Mr  Qureshi
 has  said  that  because  of  financial
 stringency  certain  projects  have  not
 been  taken  up  but  here  ]  am  told  it  is
 not  because  of  finance)  strmgency  but
 it  is  because  of  lack  of  mnutiative  On
 the  one  hand  in  some  cases  you  say
 there  is  financial  stringenvy  and  on
 the  other  in  some  cases  you  say  there
 is  Jack  of  i:mitiative.  This  is  creating
 a  situation  of  intolerance  te  Sir,  al-
 though  I  have  been  irrelevant  yet  I
 thought  it  my  duty  to  put  the  facts  on
 record  so  that  the  people  of  this  coun-
 try  may  know  how  things  are  deve-
 loping  in  this  region,

 i  साज  पांडे  (गाजीपुर)  उपाध्यक्ष  ज  ,
 आम  तौर  से  मैं  इस  बिल  का  समर्थन  करना

 चाहता  हूं,  क्योकि  इस  बिल  में  कोई  ऐसी  बात

 नहीं  है  जिस  के  लिये  विरोध  किया  जाय  ।
 लेकिन  बहुत  सारे  सदस्यों  ने  जैसा  कहा  है  कि

 सिर्फ  दमनात्मक  रवैया  अपनाने  से  समस्या

 हल  नहीं  होगी,  इस  इलाके  में  मैंने  खद  देखा

 है--यह  इलाका  देश  का  बहुत  ही  पिछड़ा

 हुआ  रस्सा  है,  बहुत  सी  जगहों  पर  जनता

 को  यह  भी  मालूम  नहीं  है  कि  हिन्दुस्तान
 आज़ाद  है  या  नहीं  1  देश  के  बहुत  सारे  कार्य-
 कलापों  की  उस  को  जानकारी  नहीं  है  कौर  ने
 @  इस  देश  के  बारे  में  जीतते  हैं।  खास  तौर

 से  शिक्षा  के  बारे  में  मैंने  देखा  है  .

 MR.  DEPUTY-SPEAKER:  This  is
 an  over-statement.  I  come  from  that
 aren  and  I  know  thet  India  is  now
 independent
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 अं  सरयू  पांडे  :  इंस  लिये  जैसा  कि

 मेम्बरों  ने  कहा  है  कि  दमनात्मक  रवैया
 अपनाने  से  समस्या  का  हल  नहीं  होगा,  इस  ,
 इलाके  मे  डवलपमेंट  करना  ज़रूरी  है
 देश  के  बहुत  सारे  हिस्सों  में  यहू  समस्या  खड़ी

 हो  गई  है  |  कभी  माननीय  मन्नी  जी  ने  कुछ
 मिसालें  दी  हैं--डवलपमेंट  के  लिये  कुछ
 काम  वहा  किये  गये  हैं।  यह  ठीक  है  कि  सारा
 देश  पिछड़ा  छुपा  है,  लेकिन  जो  हिस्सा
 ज्यादा  पिछड़ा  है  उस  पर  ज्यादा  ध्यान  देता

 चाहिये  -  आप  के  पास  दो  आदमी  जाते  हैं...
 एक  6  दिन  का  भूखा  है  ग्रोवर  दूसरा  3  दिन
 ा  भूखा  है  ज़ाहिर  है  4  जो  6  दिन  का  भूखा
 है  उसको  सबसे  पहले  खाना  देना  ज़रूरी  है  t
 कभी  जहा  विकास  की प्रक्रिया  चल  रही  है  या
 जो  इल  के  डिवेलप्ड  हैं,  अगर  उन  को  ही  लेते

 हैं  तो  बाकी  जगहों  पर  वह  समस्या  खड़ा

 रहेगी,  वहां  ला-एण्ड०  ध्राईर  की  प्रॉबलम
 पैदा  हो  जायगी  ।  इसलिये  में  चाहता  हु  कि
 झप  कोई  कम्परीहैन्सिव  बिल  लाये  ।  यह
 ठीक  है  कि  यह  एक्सटेंशन  भाप  को  मिल

 जाना,  हाउस  इस  का  विरोध  नहीं  करेगा
 लेकिन  जहा  बिकास  पर  ज्यादा  जोर  देना
 जरूरी  है,  पहले  उन  की  तरफ  ध्यान  दिया
 जाय  ताकि  वहा  के  जनमानस  को  जीता  जा
 सके  ।

 SHRI  BISWANARAYAN  SHASTRI
 (Lakhimpur):  Mr,  Deputy-Speaker,
 Sir,  while  I  would  like  to  support  the
 Bul  I  would  lke  to  offer  certain  com~
 ments  in  this  regard.  The  Bill  seeks
 to  extend  the  term.  There  is  no  ob
 jection  to  that  from  any  quarter  and
 there  should  not  be  any  objection,
 Regarding  the  creation  of  electricity,
 Mr,  Goswami  has  given  certain
 figures.  ]  do  not  want  to  repent  the
 same  But  I  would  like  to  say  that
 in  the  Fifth  Five  Year  Plan  what  is
 the  electrical  capacity  in  the  whole  of
 the  country.  It  is  near  about  8,000
 घाटा,  whereas  for  the  total  Bastern
 region  it  is  contemplated  as  70  mw.
 only.  Thig  iteelf  shows  how  the
 ¥astern  region  is  neglected  ang  badly
 treated.
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 So  fat  as  the  creation  of  two  elec-

 tricity  boards—one  for  Assam  and  the
 other  for  Meghalaya—and  the
 arrangement  which  has  been  made  re-
 garding  assetz  and  liabilities  some-
 thing  has  appeared  in  the  Press  which
 is  very  disappointing.  I  am  not
 sure  whether  the  Minister  wil!  be  able
 to  reply  to  those  points,  Therefore,
 Iam  not  mentioning  them.  Sir,  !
 would  lke  te  impress  upon  the  hon.
 Minister,  since  he  is  in  charge  of  the
 North  Eastern  Regional  Council  as
 well  as  the  union  territories,  that  he
 has  also  a  responsibility  in  this  regard.
 Sir,  it  hag  been  pointed  out  that  after
 498l,  there  will  be  no  electric  supply
 from  Meghalaya  where  these  hydel
 projects  are  there,  But,  we  have  not
 seen  20  far  any  hydel  project  being
 taken  up  in  the  State  of  Assam.  The
 existing  thermal  project  caters  t>
 only  one  tenth  of  the  population  in
 the  State  of  Assam.  I  would  like  to
 impress  upon  the  hon.  Mi  fer  that
 if  this  state  of  affairs  continues,  no
 industry  will  come  up  in  this  area

 Secondly,  S:r,  since  this  relates  to
 the  North  Eastern  Regional  Council.
 I  would  hke  to  state  that  there  are
 other  aspects  like  establishment  of
 industries,  development  of  roads  and
 railways  ete,  which  should  also  be
 taken  into  consideration  from  the  point
 of  view  of  development  of  this  region
 ‘I  would  request  the  hon,  Minister  that
 these  matters  should  be  brought  to
 the  notice  of  the  respective  Ministries
 80  that  effective  steps  can  be  taken
 for  development  of  this  North  Eastern
 Region.  Sir,  it  is  an  irony  of  fate  and
 it  ig  unfortunate,  as  one  of  the  great
 civilians  has  written,  that  whenever
 there  is  a  foreign  aggression,  only
 then  some  improvement  takes  place
 in  the  North,  Eastern  Region.  I  would
 like  to  appea)  to  the  hon,  Minister  to
 see  that  such  an  impression  jis  not
 created,

 “SHRI  J.  MATHA  GOWDER  हसान
 miris}:  Mir.  Deputy  Speaker,  Sir,  |
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 am  thankful  to  you  for  giving  me  an
 opportunity  to  say  a  few  words  on
 the  North  Eastern  Areas  (Reorganisa-
 tion)  Amendment  Bill.

 As  you  are  very  well  aware,  Sir,
 in  consequence  of  the  parent  Act  pas-
 sed  in  December,  97l,  in  January,
 972  three  States—Assam,  Meghalaya,
 Union  Territory  of  Mizoram—were
 created  in  the  north-eastern  region  of
 our  country,  The  Government  6
 Tudia  have  tuxen  three  years  to  set
 up  intra-State  Warehousing  Corpora-
 tions  in  these  three  States,  As  the
 Government  of  India  have  not  been
 able  to  constitute  intra-State  Electri-
 eity  Bourds  during  these  three  years,
 they  are  seeking  through  this  Bill  an
 extension  of  two  months.  I  wonder
 whether  they  will  be  able  to  do  the
 work  In  two  months—this  period  is
 also  going  to  expire  tomorrow—what
 they  could  not  do  in  three  years,  In
 his  prelbminury  remarks  the  hon.  De-
 puty  Minister  of  Home  Affairs  has  not
 stated  whether  the  obective  for  which
 this  Bill  has  been  brought  forward
 has  been  achieved  or  not  1६  is  re-
 grettable  that  the  parent  Act  should
 have  been  amended  three  tumes  for
 ths  purpose,  This  only  shows  the
 callous  attitude  of  the  Cuntral  Gov-
 ernment  towards  the  economic  deve-
 lopment  of  the  entire  north-eastern
 region.

 The  hon.  Deputy  Minister  mentioned,
 while  introdueng  the  Bull,  that  37
 many  crore.  of  rupees  have  been
 spent  for  the  economic  upliftment  of
 the  north-eastern  region.  I  would
 hike  to  refer  here  what  he  hug  stated
 in  his  speech  in  the  Rajya  Sabha.  He
 has  mentioned  in  unequivocal  terms
 that  there  xs  net  even  a  Single  ware-
 housing  centre  in  Mizoram.  Sur,  you
 can  very  well  imagine  how  the  basic
 minimum  needs  of  the  people  of
 Mizoram  can  be  met  in  any  exigency
 if  there  is  no  warehousing  centre  to
 store  foodgrains.  Assam  is  a  surplus
 state  in  the  matter  of  rice  production.

 *The  original  speech  was  delivered  in  Twnil.
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 If  there  is  a  warehousing  centre  in
 Mizoram,  rice  cam  be  rushed  to  Mizo-
 ram  in  times  of  emergency.  Is  this
 not  a  clear  admission  of  the  fact  of
 negligence  on  the  part  of  the  Central
 Government  in  the  matter  of  meeting
 the  basic  minimum  needs  of  the  peo-
 ple  living  in  hilly  areas?

 I  need  not  stress  the  point  that  the
 entire  north-eastern  region  is  u  sensi-
 tive  strategic  area,  lf  the  nation’s
 security  ws  to  be  safeguarded,  the
 people  inhabiting  these  arcas  should
 be  contented  ang  happy.  The  hon.
 Members  belonging  to  the  ruling  party
 who  spoke  before  me  pointed  out  with
 facts  and  figures  the  economic  back-
 wardness  of  the  entire  north-eastern
 region.  Their  speeches  proved  beyond
 doubt  that  all  the  plans  and  pro-
 grammes  to  which  the  hon  Deputy
 Minister  made  a  reference  are  only  on
 Paper  and  nothing  constructive  has  80
 far  been  done  by  the  Central  Govern-
 ment  for  the  econamic  upliftment  of
 this  vita]  region,  I  come  from  a  hill
 area  and  I  am  aware  personally  that
 the  people  belonging  to  the  hill  tribes
 are  honest  and  highly  emotional  When
 they  find  that  their  manifold  miseries
 have  gone  bevord  their  endurance,
 they  naturally  t.se  in  revolt  against
 the  establishment  which  has  not  cared
 for  them.  If  the  three  high  Police  OM-
 cerg  had  heen  shot  diag  in  Mizoram,
 it  was  oniy  a  violent  expression  of
 their  di-ontent  with  the  state  of
 affairs.  If  the  law  and  order  situation
 in  Mizatam  is  deteriorating  day  hy
 day,  it  is  only  because  the  basic  mini-
 mum  nceds  of  the  people  here  have
 not  been  met  by  the  authorities.  The
 discontent  among  the  people  here  can~
 not  be  met  with  the  help  of  bayonets.
 The  discontent  of  the  people  has  ta  be
 rooted  out  by  making  available  to
 them  their  daily  necessities  of  life.
 By  spending  Rs,  60  lakhs  or  so  on
 the  Presiding  Officers’  Conference
 held  last  year  in  Meghalaya,  the  eco-
 nomic  ills  have  not  been  removed  in
 Meghalaya.

 WR.  DEPUTY-SPEAKER:  This  is
 #  very  thorny  {esue  Better  keep  out
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 of  it,

 SHRI  J.  MATHA  GOWDER:  ]
 mention  this  because  with  this  money
 the  much-needed  warehousing  centres
 could  have  been  established  in  Megha«
 Jaya  and  also  in  Mizoram.  I  would
 also  quote  another  example.  Sir,
 Kashmir  is  a  order  State.  Realising
 the  importance  of  this  strategic  State,
 the  Government  of  India  are  giving
 wheat  to  the  people  of  Kashmir  at
 subsidised  ह  Why  svould  not  rice
 be  given  to  the  people  of  Mizoram  at
 subsidised  rate?

 MR  DEPUTY  SPEAKER:  That  is
 a  broader  question.

 SHRI  त्  MATHA  GOWDER:  I  say
 this  just  to  stress  the  pont  that,  as
 Kashnir  is  an  important  strategic
 area,  the  State,  like  Mizoram,  Megha-
 laya  in  the  north-castern  region  are
 also  sensitive  horder  areas  and  it  is
 imperative  that,  unless  the  people
 living  in  these  States  are  supplied
 with  their  basic  minimum  daily  necea-
 sities  of  life,  tre  Central  Government
 wil]  not  be  abl.  to  maintain  law  and
 order  in  these  States  Jt  ts  not
 enough  for  the  Central  Government  to
 pisy  awe  sitting  here  in  Delhi  Nat
 only  the  laws  must  he  translated  in
 action,  but  «nergetic  and  offective
 steps  must  be  initiated  in  these  bor~
 dt;  States  in  the  north-eastern  region,
 with  a  view  to  mitigating  the  manifold
 museries  of  the  millions  of  people  in-
 habiting  these  areas.

 MR.  DEPUTY-SPEAKER:  Mr,
 Mahajan,

 SHRI  R.  8,  PANDEY
 gson):  A  man..

 MR,  DEPUTY-SPEAKER:  Ordet,
 order,  This  is  not  the  way  how
 things  should  be  done,  I  have  already
 taken  Mr,  Banerjee  to  task;  whenever
 he  comes  from  outside,  without  know-
 ing  what  is  going  on,  he  gets

 ews
 and

 says  हित  would  say  something.
 keep  quiet,

 Mr.  Mahajan.

 (Ranjnand-
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 SHRI  R.  5.  PANDEY:  **

 MR,  DEPUTY-SPEAKER:  That
 will  not  go  on  record.

 SHRI  Y.  S.  MAHAJAN  (Buldana):
 I  support  the  Bill  which  is  simple  in
 character  and  of  a  technica]  nature.
 The  Bill  had  to  be  brought  forward
 beause  the  different  States  could  not
 co-ordinate  their  plans  in  time  and
 therefore,  the  time  limits  for  statewise
 reorganisation  of  the  Electricity  Cor-
 poration  which  expires  tomorrow  had
 to  be  extended  by  two  months,

 In  this  connection,  J  would  say  that
 the  delay  has  taken  place  probably
 because  the  North-Eastern  Council  is
 not  functioning  effectively.  We
 brought  it  into  existence  with  a  view
 to  co-ordinating  the  work  of  the  four
 States  and  two  Union  Territories  to
 secure  integrated  development  of  that
 area.  But  we  find  that  the  Council
 is  purely  recommendatory  in  charac-
 ter.  It  has  no  statutory  powers,
 Therefore,  to  avoid  such  a  situation,  I
 suggest  that  the  Council  be  endowed
 with  some  statutory  powers,

 There  is  a  question  relating  to
 bifureation  of  the  Electricity  Corpora-
 tion.  In  this  connection,  there  is  no
 doubt,  as  some  hon.  members  have
 pointed  out,  that  that  area  lacks  in
 electricity  supply.  The  electricity
 consumed  per  head  is  very  small  as
 compared  to  that  consumed  in  some
 other  parts  of  the  country,  Therefore,
 I  would  suggest  that  steps  be  taken
 to  expedite  the  Kopili  Hydel  Project,
 the  Kamong  Project  and  the  Garo
 Hills  Thermal  project.  If  these  are
 developed,  it  will  be  possible  to  in-
 crease  the  supply  of  electricity  in  that
 area.

 I  may  mention  in  this  connection
 that  this  reorganisation  has  not  satis-
 fied  us,  has  really  disappointed  पड़
 completely.  We  had  expected  that
 that  area  would  move  together  and
 would  be  able  to  register  a  higer  rate
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 of  progress  than  it  hag  actually  done,
 I  therefore  suggest  that  this  area  be-
 ing  predominently  agricultural  in
 character,  the  Central  Government
 should  see  that  one  very  destructive
 and  harmful  system  of  agriculture  in
 vogue  there,  namely,  slash  and  burn
 or  jhoom  cultivation,  is  stopped  and
 terracing  is  provided  for  cultivation
 Then  only  will  this  area  prosper,

 SHRI  F.  H.  MOHSIN:  I  am  thank-
 ful  to  the  Members  for  making  sugges-
 tions,  though  they  were  not  very
 much  relevant  to  the  Bill  before  the
 House,  In  particular  Mr.  Goswami
 was  very  vehement,  I  can  understand
 his  feelings  because  he  belongs  to  that
 area  and  some  difficulties  about  elec-
 tricity  were  there.  The  Home  Minis-
 try  is  not  concerned  with  the  genera-
 tion  of  electricity  and  when  the  agree-
 ments  were  entered  into  between  two
 Etaies,  the  Ministry  of  Energy  was
 there  for  negotiations.  So,  we  in  the
 Home  Ministry  are  unable  to  give
 how  much  electricity  is  produced,  etc.

 cae
 Shri  Jagannatha  Rao  Joshi  says  that

 nothing  had  been  done  to  develop
 those  area.  I  have  given  some  figures,
 I  do  not  mean  to  say  that  that  was
 given  was  enough  or  that  the  area
 had  developed  very  well.  Much  needs
 to  be  done.  Within  our  limited  re-
 sources  we  have  provided  some  funds
 and  even  besides  funds  provided  for
 in  the  Plan,  we  have  given  funds  to
 the  Northeastern  Council]  for  regional
 development  schemes  and  _  projects.
 The  Northeastern  Council  came  into
 being  during  the  last  phase  of  the
 Fourth  Plan  and  Rs.  50  crores  were
 made  available  to  this  Council  for
 regional  development  projects,  Simi-
 larly  Rs,  00  crores  were  made  avail-
 able  for  the  Fifth  Plan  period,  from
 974  to  1979.  So  far,  for  the  Council's
 projects  Rs.  33.0  lakhs  had  been
 sanctioned  for  1973-74  ang  Rs,  646
 lakhs  for  1974-75,  The  annual  allot-
 ment  for  1975-76  is  Rs.  0  crores  and

 **Not  recorded.
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 other  schemes  are  being  cleared,  I
 say  this  to  show  that  some  amounts
 had  been  provided.  We  are  quite
 aware  of  the  problems  of  the  North-
 eastern  Region  and  every  effort  is
 being  made  to  see  that  they  are  eco-
 nomically  developed  |  shoul@  say
 that  the  whole  country  is  back-
 ward  and  tne  whole  country
 has  hmuited  resources,  Rapid
 progress  had  been  made  in
 some  fields  while  in  other  fields  deve-
 lopment  has  yet  to  take  place  eee
 (Interruptions)  I  am  saying  that  our
 country  8  backward  compared  to  some
 developed  countnes,  I  am  saying  so  in
 comparison,

 Anyway  various  suggestion,  have
 been  made  by  Members  and  they  will
 be  kept  in  mind  and  cvery  effort  will
 be  made  to  see  that  this  area  comes  at
 per  with  th:  cther  parts  of  the
 country

 tt  अन्याय  राव  थोडी  उपाध्यक्ष

 महोदय,  मैं  ने  जिस  दो  बातो  को  ले  कर  विरोध

 किया  था  ठस  का  कोई  समाधान  नहीं  मिला  ।

 दो  महीना  अवधि  बढ़ाने  का  विरोध  नही  था

 बल्कि  पहले  ही  इस  की  एक  माल  अवधि

 बढ़ाने  के  बाद  उस  भ्र वधि  के  झन्वर्यत  कार्य-

 कलाप  क्यों  नहीं  हुआ,  यह  मेरा  विरोध  था  {

 कौर  दूसरा  मेरा  विराध  था  बर-वार

 अध भ्या दश  जारा  करके  कारोबार  चलाने  की

 को  प्रक्रिया  है  उस  के  बारे  में  इन  दो  बातों

 का  समाधान  नहीं  हुआ  इसलिये  में  विरोध

 कर  रहा  हु  ।  म  केवल  अवधि  बढ़ाने  का

 विरोध  नहीं  करता,  बल्कि  जिस  ढंग  से  यह

 किया  जा  रहा  है  उस  का  विरोध  करता  हूं  ।

 Res.  and  North  Sastern
 Areas  (Reorg.)  Amdt.  Bilt

 MR,  DEPUTY-SPEAKER:  The
 question  8:

 ‘This  House  disapproves  of  the
 North-Eastern  Areag  (Reorganisa-
 tion)  Amendment  Ordinance,  7978
 (Ordinance  No  2  of  975)  promul-

 gated  by  the  President  on  the  20th
 January,  1975.”

 The  motion  was  negatved.

 MR,  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  Bull  further  to  amend
 the  North-Eastern  Areas  (Reorga-
 nusation)  Act,  971,  as  passed  by
 Rajva  Sahha,  be  taken  into  consi-
 deration  an

 The  motiwn  was  adopted

 MR  DEPUTY-SPEAKER  The

 question  4s:

 “That  clauses  2.  3  and  on  Enacting
 Formula  and  the  Title  stand  part  of
 the  Bil”

 The  motion  was  adopted.

 Clauses  2,  3  and  l,  the  Enacting  For-

 mula  and  the  Title  were  added  to  the
 Bill.

 SHRI  F,  H,  MOHSIN
 move:

 I  beg  to

 “That  the  Bil)  be  passed.”

 MR,  DEPUTY-SPEAKER:  The

 question  ws

 “That  the  Bill  be  passed,"

 The  motion  was  adopred.


